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compounded against the Company and its former fotu directors on payment of ( 2,500/-

by each defaulter. Since the former four directois named above have r€mitted tolal arnount

ofl 10,000/- through Demand Draft Nos. 008858,008857 & 008865, all dated 17.03.2017,

and another dated 21.03.2017 to the Rcgistry towards compounding fees, the Registrar of

Companies, Mumbai is hereby dirccted to take fidher action as provided under S€ctior

621A' (3) (c) (d) of the Companies Act, 1956 read with Section 441 (3) (c) (d) of the

Companies Act, 2013.

PR-AJ<ASH KT'MAROrdered Accordingly,

,".,(
Dated this Jutre z1 ,2017

B. S. V.
Member (Judicial)

V. NALLASENAPATHY
Member (Technical)
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